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3. When the matter came up for admission
today, learned proxy counsel for applicant’s counsel
submits that the applicant has given a representation
dated 4.9.2002 (Annexzure-D) followed by one more

f present O0.A. and that the aforesaid representations are
still pending and the respondents have not disposed of
the same as on date. He also submits that the OA can be
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and dispose of the same within a particular time frame
to be fixed by the Court.

§ 4, On a consideration of the matter and in
the interests of justice, the 0.A. is disposed of at
the admission stage itself with the following

directions:-

relevant rules, ins*ructions and judicial
pronouncemenus on the subject and dispose

of the same with a detailed and reasoned

order in accordance with law under
intimation to the applicant within six
weeks from the date of receipt of a copy




6. OC.A. 1is disposed of as above.
7. Registry is directed to send a copy of the’

OA alongwith a copy of this order to the respondents.
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